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CENTRAL ADMINISTRATIVE TRIBL'NL 

BANGLORE BENCH 

Second Floor, 
Commercjai Complex, 
Indiranagar, 
Bangalore-560033 

Date1 SEP1993 

APPLICATION NO(S)ç  

.EF L ICkNTS: 
,5ePunkr* urthy 

RESP['.NDENTS: 

ES1C,K?ftt*k2 tind Oth. TO. 

ij 	StIoVAsts,610ho Holie,. 
dvoOts,No,i7 

?Sth Cra*s, 
aix4h E10*k1fls s 

A dvoc ta, No,99 
$*øedL Chord Rcd 

8ni,ere454 04Oh 

5ubjct- Forwardin of co les of the Order 
the Central d mi n 1st r a t iv e T r I buns 1 ,Eanalore 

Please find enclosed herewith a copy of the 

ORDER/STAY/INTERIM ORDER, passed by this Tribunal in the 

above said application(s) 

DEPUTY REGISTRAR 
.t'JUDICIL BRANCHES. 

gm* 



BEFORE THE CENTRAL AD1INISTRATIVE TRIBUNAL 
BANGALORE BENCH, BANGALCRE 

DATED THIS DAY THE 3RD OF SEPTEIVBER 9 1993 

Present: Hon'ble Justice Mr.P.K. Shyamsundar Vice Chairman 

Hon'ble Mr.V. Ramakrishnan 	 Member(A) 

APPLICATION NO.509/93 

Shri C.S. DivaIkara Murthy, 
Assistant, 	 - 

Benefits Branch—I, 
Regional Office(K5rnataka), 
Employees State Insurance Corporation, 
No.10, Binny Fields, 
Bangalore - 560 023 	 Applicant 

( Shri U.N. Holla - Advocate ) 

V. 

Te Regional Director, 
Employees State Insurance 
Corporation, Regional Office 
(Karnataka), No10, 
Binny Fields, 
Bangalore - 560 023 

The Director General, 
Employees State Insurance Corporation, 
Kotla Road, 
New Delhi 	 Respondents 

( Shri . Papanna - Advocate ) 

,<,-------.--: 	This application has come up today before 

'th\Is Tribunal for orders. Hon'ble Justice Mr.P.K. ; r 

~--hTamsundar q Vice Chairman made the following- 

0£ 

--_- 	 Ue find that the controversy in this 

- 	 application is actually covered by two decisions 

of the Tribunal - one in 0..A.No.225/93 disposed 



-2— 

off on 17693 and another in 0.A.No.133 to 

138 of 1990 decided on 19.11.91. Following 

the decisions referred to supra, we make an order 

in terms as made in 0.A,No.133 to 138 of 1990 

referred to supra subject however to whatever 

order may be passed by the Supreme Court in 

the pending Special Leave Petition adverted to 

in our Q.A.No.225/93 . With this observation, 

this application stands disposed off finally. 

,5 -pUever 9  the financial benefits flowing from the 

disposal of this application shall stand limit9d 

to 	period of one year prior to the presentat ion 

of the apPliCatiOn. No costs. 

mEfBER(A) 	 VICE C:HAIRMAN 

T,IJE COPY 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BftNCkLDt BELNCH - 

Second Floor, 

D 	 C.mmercjal Complex, 
Indiranagér, 
Eangalore-560 036, 

Dated: 24JUN1993 
APPLICATION NO(s), 	 1 

11ca21(5) 	 esondent(s) 

to I C 

SUB3ECT :- 	 Co 	 rpsssed by 
ne 	 str 	 nal.,BanQalore ench 
an 

Please find enclosed herewith a copy of the ORDER/ 

in the above said 
Bpplicatjafl(S) or, ------ 

DEPUTY REGISTRAR 
jJUDICIL BRANCHES, 
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CENTRAL ADNINISTRATIVE TRIBUNAL, BANGALORE. 

DATED THIS THE 17Th DAY OF JUNE,1993. 

PRESENT 

Hon'ble i'Ir. Justice P.K.Shyaiesundar, 	.. Vice-Chairman. 

And 

Hon' ble Mr . V. Ramakrishnan, 	 .. Member( A) 

A±'PLICATl0 NUN1ER 222 01?  1992 

Siiat. R.lndira, 
Upper Division Clerk, 
Employees' State Insurance Corporation, 
Local Office, Ashoknaar, 
Hana1ore. 	 .. Applicant. 

(By Sri V.N.Holla, Advocate) 

V. 

The Reiona1 Director, 
Employees' State Insurance Corporation, 
Rebional Office ':Karnataka, 
No.10, Binny Fields, 
bangalore-560 023. 

The Director General, 
Head Quarters, 
Employees' State Insurance Corporation, 
Kotla Road, New Delhi-llO 002. 	 .. Respondents. 

(By Sri ii.Papanna, Advocate) 

This application havinb come up for nearinb to-day, iLon'ble 

,..... 	, "Vice-Chair1aan made tfle followlnc,:- Pc 
.1 ( 

heard r. Holla, learned counsel fur the ap1icant and 

Sri i.k'apanna., learned counsel for the respondents. It is submit- 
'G 

ted airounu that tuere is a decision of ts Tribunal bearing 

on the question in controversy in this application rendered 

by this £ribunal in 0.A.ios. 133 to 138 of 1990 decided on 

19-11-1991. We need hardly mention that we are bound by that 
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decision. But, then we are told the Supreme Court has since 

entertained a Special Leave Petition in other matters bearing 

on tne very controversy arisinb  subsequently although, it would 

appear very strangely, the Tribunal's decision referred to supra 

itself was not taken up to the Supreme Court for consideration. 

Be that as it may, it seeus to us we can find a way out of this 

impasse by making an order 	in terms as made 	in 	0.A.No.133 	to 

138 of 1990 referred to supra and at the same making it clear 

that the rights of the parties herein will always be reulated 

on the basis of whatever order is passed by the Supreme Court 

in tne Vendin6  Special Leave Petition supra. With these oberva-

tions the above application stands disposed of. The financial 

benefits flowin6  from the disposal of this application stands 

limited to a period of one year prior to the presentation of 

the application. io costs. 
-- 

1 
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SUBZJECT;— 

Please.fiTnd enclosed heruith a copy of the ORDER/ 

in the above said 
Epplicatiun(s) on 

DEPUTY REGIST 
UDICIL 8RANCHES 

RATIVE 	't> ' 

Second Floor, 
Comiherciai Complex 
!nd.r8negêr, 
eng6.ore-550 $38. 

.tJated: 



CENTRAL ADfffl4ISTRATIVE TRIBUNAL, BANGALORE. 

DATE]) THIS THE 17TH DAI OF JUNE,l993. 

PRESENT: 

Hon'ble Mr. Justice P.K.Shyamsundar, 	.. Vice-Chairman. 

And 

Hon'ble Mr.V.Ratnakrishnan, 	 ..Member(A) 

APPLICATION NUER 225 OF 1993 

Smt. R.Rajanima, 
Upper Division Clerk - Cashier, 
Local Office, E.S.I.Corporation, 
Wilsongarden, Bangalore-27. 	 .. Applicant. 

(By Sri V.N.Holla, Advocate) 

V. 

The Regional Director, 
Employees' State Insurance Corporation, 
Regional Office (Karnataka), 
No.10, Binny Fields, 
i3angalore-560 023. 

The Director General, 
Head Quarters, 
Employees' State Insurance Corporation, 
Kotla Road, New Delhi-hO 002. 	 .. Respondents. 

(By Sri M.Papanna, Advocate) 

This application having come up for hearing to-day, hon'ble 

Vice-Cnairinan made the following:- 
1 

f 	 ORDER 

Heard fir. tiolla, learned counsel for the aj hicant and 
). 

Sri ri Papanna, lear1ied counsel for the respondents it is suoait- 

ted alround that there is a dectsion of tnis Tribunal bearing 

on the question in controversy in this application rendered 

by this Tribunal in 0.A.Nos. 133 to 138 of 1990 decided on 

19-11-1991. We need hardly mention that we are bound by that 
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decision. But, then we are told the Supreme Court has since 

entertained a Special Leave Petition in other matters bearing 

on the very controversy arising subsequently although, it would 

appear very strangely, the Tribunal's decision referred to supra 

itself was not taken up to the Supreme Court for consideration. 

Be that as it may, it seeus to us we can find a way out of this 

impasse by makin an order in terms as made in 0.A.No.133 to 

138 of 1990 referred to supra and at the same iaking it clear 

that the rights of the parties herein will always be regulated 

on the basis of wiatever order is passed by the Supreme Court 

in the pendin Scial Leave Petition supra. with these observa-

tions the above application stands disposed of. The financial 

benefits flowing from the disposal of this application stands 

limited to a period of one year prior to the presentation of 

the application. o costs. 
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